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NHRC invites entries for
its 11™annual competition

National Human Rights Com-
mission invited entries for its
11* annual competition for short
films on human rights. The last
date to receive the entries is Au-
gust 31. The winning entries
will be awarded. The Short Film
Awards scheme was instituted
by the Commission in 2015. The
scheme aims to encourage and
acknowledge the cinematic and
creative efforts of Indian citizens,
irrespective of their age, towards
promoting and protecting human
rights. In all previous competi-
tions, the Commission received
tremendous responses.



NATIONAL HUMAN
RIGHTS COMMISSION

HINDUSTAN TIMES, Delhi, 21.5.2025

Page No. 18, Size:(17.73)cms X (14.37)cms.

NHRC’s online short- term
internship programme begins

The National Human Rights
Commission began its two-week
online short-term internship pro-
gramme. 80 university-level stu-
dents from diverse academic dis-
ciplines from 21States and Union
Territories have been shortlisted
out of 1,795 applicants to partici-
pate in this programme. The two-
week programme aims to provide
a comprehensive understanding
of the promotion and protection
of human rights in the country.
NHRC, India Secretary Gen-
eral, Bharat Lal, in his address,

said that youth are the torchbear-
ers of India’s 5,000-year-old civi-
lisational ethos of empathy, com-
passion and justice. He urged the
students to serve as ambassadors
of justice, equality, and dignity,
and encouraged them to leverage
this opportunity to understand
India’s constitutional framework
and advocate for human rights
and dignity of all. He also urged
them to focus on reflection over
reaction and to make the best use
of the opportunity to learn from
experts to discover life’s purpose.
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Police were inactive at
some places: HC panel
on Murshidabad riots

Press Trust of India
letters@hindustantimes.com

KOLKATA: A report by acommit-
tee set up by the Calcutta High
Court for identification and
rehabilitation of victims of anti-
Wagf protests-related violence in
West Bengal's Murshidabad dis-
trict said that the local police
were “inactive and absent” dur-
ing the incidents at Dhulian on
April 1L

It also mentioned that a local
councillor directed the attacks at
Dhulian town in Murshidabad.

The report, submitted to the
high court by the three-member
committee, stated that a gar-
ments mall in Dhulian was also
looted.

Noting that the “main attack”
occurred on the afternoon of
April 11, the report said “Local
police were completely inactive
and absent."The panel, compris-
ing Joginder Singh, Registrar,
(Law), National Human Rights
Commission (NHRC), Satya
Arnab Ghosal, member secre-
tary, West Bengal Legal Services
Authority (WBLSA) and Saugata
Chakraborty, Registrar, WBJS,
submitted the report to the high
courtlast week after visiting the
affected areas and speaking to
the victims as directed by the
division bench hearing the mat-
ter.

The high court had on April 17
ordered the formation of the
committee for the identification
and rehabilitation of people dis-
placed by the violence during the
protests over the Wagf (Amend-
ment) Act in Murshidabad dis-
trict.

The division bench, compris-
ing justices Soumen Sen and
Raja Basu Chowdhury, noted
that the committee had stated in
its report that “appointing quali-
fied valuation experts is the only
possible remedy to the state’s
failure to protect a section of its
citizens.

“The victims of the affected
areas need individualised and
customised rehabilitation packa-
ges and for this, securing the ser-
vices of valuation experts
appears to be the sine qua non
(an essential condition),” it said,
according to the court.

Another report earlier sub-
mitted by the West Bengal gov-
ernment to the division bench
hearing the petitions related to
the Murshidabad violence
detailed widespread incidents of
violence between April 8 and
April12 by mobs in connection
with protests over the Waqf Act.

It stated that following inter-
vention by the police and civil
administration, the situation in
Suti, Dhulian, Samserganj and
Jangipur was under control.
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NHRC seeks report from DM, SP

UKITED NEWS OF INDIA

Kendrapara, May 20: Nation-
al Human Rights Commission
(NHRC) has sought an ac-
tion-taken report (ATR) from
Sundargarh District Magis-
frate and Superintendent of
Police regarding the brutal
murder of five members of a
nomadic family.

The incident occurred on the
night of October 29, 2024, in the
district, where five members of
a nomadic family were Killed,
and five others were allegedly
kidnapped.

Acting on a petition filed
by civil rights advocate Rad-
hakanta Tripathy, the apex
rights panel issued the order
Monday. Tripathy alleged that
the vietims, part of a group
of approximately 20 family
members residing in tents in
Karamdihi village, were at-
tacked while they were asleep.
The family, seasonal visitors
selling plastic mats, was re-
portedly targeted due to an
illicit relationship invoelving
one of the injured individuals.

The kidnapped persons re-

portedly include the injured
man’s second wife and four
children.

The incident, according to
the complaint, underscores
the systemic marginalisation
of Denotified and Nomadic
Tribes (DNTs) and calls out
the alleged inaction of both
the Odisha government and
Central authorities, framing it
as a violation of human rights.

Tripathy urged the NHRC to
conduct a thorough investiga-
tion, gather updated data, im-
plement targeted policies, and en-
sure justice and protection of the
rights of the DNT community.

“The allegations, prima
facie, indicate serious viola-
tions of the human rights of the
victims,” observed the NHRC
Bench, chaired by Privank
Kanoongo. The commission has
taken cognizance of the matter
under Section 12 of the Protec-
tion of Human Rights Act, 1993.

The Registry has been di-
rected to issue notices to Sund-
argarh District Magistrate and
SP, instructing them to investi-
gate the allegations and submit
an ATR.
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NHRC seeks ATR on murder of
five members of nomad family

STATESMAN NEWS SERVICE
BHUBANESWAR, 20 MAY:

The National Human Rights
Commission (NHRC) has
sought anAction Taken Repon
(ATR) from the Odisha Gov-
emment on the brutal murder
of five people of nomadic
tribes in Sundargarhdistrict.

Five members of a
nomadic family, including
three women, were brutally
murdered and five others
were kidnapped by a rival
group near Karamdihivillage
ofSadar policelimitsinSun-
dargarh districton 29 October
last year,

A petition filed by human
rights lawyer Radhakania
Tripathyimplored the NHRC
toinvestigate, collectupdated

data, implement policies,
seek reports, and ensure jus-
tice and rights for the com-
munity,

The Bench of the National
Human Rights Commission,
presided by Privank Kanoon-
go, Member, has takencog-
nizance u/s 12 of the Pro-
tection of Human Rights Act,
1993, in the matter.

The Registry is directed
to issue a notice to the with
directions to get the allegations
made in the complaint
inguired into and to submit
an Action Taken Report for
perusalof the Commission”,
NHRC stated in the order.
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Police were inactive at
some places: HC panel
on Murshidabad riots

Press Trust of India
letters@hindustantimes.com

KOLKATA: A report by acommit-
tee set up by the Calcutta High
Court for identification and
rehabilitation of victims of anti-
Wagf protests-related violence in
West Bengal's Murshidabad dis-
trict said that the local police
were “inactive and absent” dur-
ing the incidents at Dhulian on
April 1L

It also mentioned that a local
councillor directed the attacks at
Dhulian town in Murshidabad.

The report, submitted to the
high court by the three-member
committee, stated that a gar-
ments mall in Dhulian was also
looted.

Noting that the “main attack”
occurred on the afternoon of
April 11, the report said “Local
police were completely inactive
and absent."The panel, compris-
ing Joginder Singh, Registrar,
(Law), National Human Rights
Commission (NHRC), Satya
Arnab Ghosal, member secre-
tary, West Bengal Legal Services
Authority (WBLSA) and Saugata
Chakraborty, Registrar, WBJS,
submitted the report to the high
courtlast week after visiting the
affected areas and speaking to
the victims as directed by the
division bench hearing the mat-
ter.

The high court had on April 17
ordered the formation of the
committee for the identification
and rehabilitation of people dis-
placed by the violence during the
protests over the Wagf (Amend-
ment) Act in Murshidabad dis-
trict.

The division bench, compris-
ing justices Soumen Sen and
Raja Basu Chowdhury, noted
that the committee had stated in
its report that “appointing quali-
fied valuation experts is the only
possible remedy to the state’s
failure to protect a section of its
citizens.

“The victims of the affected
areas need individualised and
customised rehabilitation packa-
ges and for this, securing the ser-
vices of valuation experts
appears to be the sine qua non
(an essential condition),” it said,
according to the court.

Another report earlier sub-
mitted by the West Bengal gov-
ernment to the division bench
hearing the petitions related to
the Murshidabad violence
detailed widespread incidents of
violence between April 8 and
April12 by mobs in connection
with protests over the Waqf Act.

It stated that following inter-
vention by the police and civil
administration, the situation in
Suti, Dhulian, Samserganj and
Jangipur was under control.
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The Indian Express

Murshidabad violence: High Court-appointed panel says local police were inactive,
absent

The report also mentioned local Trinamool Congress leader Mehboob Alam. “The attacks
were directed by the local councillor Mehboob Alam. The local police were completely
inactive and absent,” the report said of the violence that took place on April 11.

https://indianexpress.com/article/cities/kolkata/murshidabad-violence-high-court-
appointed-panel-says-local-police-were-inactive-absent-10018730/

Written by Tanusree Bose
Kolkata | May 21, 2025 04:25 IST

3 min read

The three-member committee formed by the Calcutta High Court to look into last month’s
violence in Murshidabad has said in its report that police were “completely inactive”.

The report also mentioned local Trinamool Congress leader Mehboob Alam. “The attacks
were directed by the local councillor Mehboob Alam. The local police were completely
inactive and absent,” the report said of the violence that took place on April 11.

The Calcutta High Court had last month directed the formation of a three-member
committee to oversee the rehabilitation of those affected by the violence that broke out in
Murshidabad between April 8 and 12 following protests against the Wagf Amendment Bill.
The committee comprises Joginder Singh, Registrar, National Human Rights
Commission; Satya Arnab Ghosal, member secretary, West Bengal Legal Services
Authority; and Saugata Chakraborty, Registrar, WBJS.

The committee’s report said that miscreants destroyed a waterbottle shop and looted the
cash box containing Rs 12,000-13,000. A shopping mall located in ward no 12 was also
completely looted and closed, and 29 shops were affected in Ghoshpara, the report said.

“‘Residents of Samserganj, Hizaltala, Shiulitala, (and) Digri came masking their faces.
Local councillor, namely Mehoob Alam, came with the miscreants on April 11. The MLA
was also present on Friday (April 11). He saw the vandalism and went away, but the
violence continued on April 12, Saturday,” the report said.

TMC spokesperson Joy Prakash Majumdar told The Indian Express, “We do not know
anything about such a report. So, | would not like to make any comment.”

The Calcutta High Court had on Friday directed the TMC government in the state to
‘remunerate and restore” all parties whose lives and properties were affected during the
clashes in Murshidabad. The court was hearing a PIL in connection with the violence that
broke out between April 8 and 12 in the Jangipur subdivision of Murshidabad, leading to
the deaths of three persons, including a father-son duo.
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A Division Bench of Justices Soumen Sen and Raja Basu Chowdhury said,
“‘Compensating the victims by giving each of them Rs 1.20 lakh under the scheme
‘Banglar Bari’ may not do justice to all as the damaged and destroyed houses, differing
in size and constructional features...” The Bench, in its order, also urged the state to
consider appeals by local residents for a permanent Border Security Force (BSF) camp
in the area and asked the Special Investigation Team (SIT) to “continue investigating the
issue to bring the perpetrators to justice”.
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India Today
Murshidabad violence fact-finding committee highlights police absence, inactivity

A three-member fact-finding committee submitted its report to Calcutta High Court on
Tuesday. The report highlights the absence and inactivity of the police during the incident.

https://www.indiatoday.in/amp/india/story/murshidabad-violence-fact-finding-committee-
highlights-police-absence-inactivity-2727879-2025-05-21
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In Short

Fact-finding committee submits reports on Murshidabad violence
Local leader Mehboob Alam accused of directing attacks in Dhuliyan
High Court urges expert valuation for recovery and compensation

The fact-finding committee set up by Calcutta High Court submitted its report on
the communal violence that occurred in West Bengal's Murshidabad in highlighting the
"Inactivity and absence" of police during the incidents at Dhulian on April 11. The report
said that Trinamool Congress (TMC) leader Mehboob Alam directed the attacks, sources
said.

As per sources, the committee's report states, "Local Councillor send TMC leader
Mehboob Alam came with the miscreants on April 11. The MLA is also present on Friday.
He saw the vandalism and went away. But the violence continued on April 12, Saturday
[Sic]"

"Attacks were directed by the local councillor Mehboob Alam," the report states, adding
that local police were "completely inactive and absent".

However, the reference to one Mehboob Alam as a local councillor seems erroneous, as
Alam is not a councillor but the former chairman of Dhuliyan Municipality.

The committee &€” comprising Joginder Singh, Registrar (Law), National Human Rights
Commission; Satya Arnab Ghosal, Member Secretary, West Bengal Legal Services
Authority; and Saugata Chakraborty, Registrar, West Bengal Judicial Service &4€” was
tasked with identifying and assessing the damages and rehabilitation needs of the victims
displaced by the violence.

According to the report, the “main attack” took place after 2:30 pm on April 11 in Dhuliyan
town. The attackers allegedly had their faces covered to conceal their identities. The
report notes that a garment mall in Dhuliyan was also looted.
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The committee documented that "as many as 113 houses were badly affected in the
village of Betbona."

"Majority of residents had to take shelter in Malda but all of them have been forced to
return by the police administration,” the report alleges.

Referring to the murder of Haragovinda Das (74) and his son Chandan Das (40), the
report states, "They broke down the main door of the house and took her son [Chandan
Das] and took her husband [Haragovinda Das] and hit them with an axe in the back. A
man was waiting there until they died."

Temples were also destroyed during the violence, the report said.

According to news agency PTI, the High Court division bench, comprising Justices
Soumen Sen and Raja Basu Chowdhury, observed that the victims require “individualised
and customised rehabilitation packages” and stressed the necessity of “appointing
qualified valuation experts” for effective recovery and compensation.

Earlier, the West Bengal government had submitted a report to the court indicating
widespread violence between April 8 and April 12 linked to protests over the Waqf
(Amendment) Act, 2025. The government' report stated that following intervention by the
police and civil administration, the situation in Suti, Dhulian, Samserganj and Jangipur
was under control.

With PTI inputs
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"Police inactive and absent’: What are key findings of HC-appointed panel on
Murshidabad violence

https://timesofindia.indiatimes.com/india/police-inactive-and-absent-what-are-key-
findings-of-hc-appointed-panel-on-murshidabad-violence/articleshow/121297343.cms
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'Police inactive and absent: What are key findings of HC-appointed panel on
Murshidabad violence

NEW DELHI: A report by three-member committee set up by Calcutta high court to
investigate the anti-Waqf protests in Murshidabad that turned violent has pointed to
serious lapses by local authorities in West Bengal. The report noted that the "main attack”
took place on April 11 and the "local police were completely inactive and absent".
It further alleged that a local councilor played a key role in orchestrating the attacks in
Dhulian town.

The high court on April 17 directed the formation of a committee to identify and rehabilitate
those displaced by the violence. During the protests over the Wagf Act, a father and son
— Harogobindo Das and Chandan Das — were discovered brutally murdered with
multiple stab wounds at their home in Shamsherganj’s Jafrabad locality.
The panel—comprising Joginder Singh (Registrar, Law, NHRC), Satya Arnab Ghosal
(Member Secretary, WBLSA), and Saugata Chakraborty (Registrar, WBJS)—submitted
its report to the Calcutta high court last week.

Key findings of the committee:

"Main attack" occurred on the afternoon of April 11, the report alleged.

A local councillor directed the attacks at Dhulian town in Murshidabad, it said.
"Local police were completely inactive and absent," it said.

The report said that victims in the affected areas required tailored rehabilitation packages,
and engaging valuation experts to ensure appropriate support and compensation.

Meanwhile, an earlier report submitted by the West Bengal government to the division
bench outlined widespread mob violence in Murshidabad between April 8 and April 12,
linked to protests against the Waqf Act.

The report noted that protests over the Wagf (Amendment) Act, 2025 began on April 4
across all police station areas in Jangipur police district. It added that the situation in Suti,
Dhulian, Samserganj, and Jangipur was eventually brought under control through the
intervention of the police and civil administration.

It said that the protests escalated into violence starting April 8. On April 12, a mob killed
Haragobinda Das and his son Chandan Das in Jafrabad under Samserganj police station.
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As the situation deteriorated, central forces were deployed in Samserganj on April 11,
followed by additional CAPF deployments on April 12, ordered by the high court.

The riots had sparked a political row with Bharatiya Janata Party (BJP) claiming that
"Hindu families" were targeted. The Trinamool Congress chief and Bengal CM Mamata
Banerjee had alleged that the violence was "orchestrated and well planned".
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Murshidabad violence: Calcutta HC appointed panel says police were inactive at
some places

The High Court had on April 17 ordered the formation of the committee for the
identification and rehabilitation of people displaced by the violence during the protests
over the Wagf (Amendment) Act in Murshidabad district.

https://www.deccanherald.com/india/west-bengal/murshidabad-violence-calcutta-hc-
appointed-panel-says-police-were-inactive-at-some-places-3549471

PTI Last Updated : 20 May 2025, 20:59 IST

Kolkata: A report by a committee set up by the Calcutta High Court for identification and
rehabilitation of victims of anti-Waqgf protests-related violence in West Bengal's
Murshidabad district said that the local police were "inactive and absent" during the
incidents at Dhulian on April 11. It also mentioned that a local councillor directed the
attacks at Dhulian town in Murshidabad. The report, submitted to the high court by the
three-member committee, stated that a garments mall in Dhulian was also looted. Noting
that the "main attack™ occurred on the afternoon of April 11, the report said "Local police
were completely inactive and absent." The panel, comprising Joginder Singh, Registrar,
(Law), National Human Rights Commission (NHRC), Satya Arnab Ghosal, member
secretary, West Bengal Legal Services Authority (WBLSA) and Saugata Chakraborty,
Registrar, WBJS, submitted the report to the high court last week after visiting the affected
areas and speaking to the victims as directed by the division bench hearing the matter.
The high court had on April 17 ordered the formation of the committee for the identification
and rehabilitation of people displaced by the violence during the protests over the Wagf
(Amendment) Act in Murshidabad district.

The division bench, comprising justices Soumen Sen and Raja Basu Chowdhury, noted
that the committee had stated in its report that appointing qualified valuation experts is
the only possible remedy to the state's failure to protect a section of its citizens. "The
victims of the affected areas need individualised and customised rehabilitation packages
and for this, securing the services of valuation experts appears to be the sine qua non
(an essential condition),” it said, according to the court. Another report earlier submitted
by the West Bengal government to the division bench hearing the petitions related to the
Murshidabad violence detailed widespread incidents of violence between April 8 and April
12 by mobs in connection with protests over the Waqgf Act. It stated that following
intervention by the police and civil administration, the situation in Suti, Dhulian,
Samserganj and Jangipur was under control. The report said that agitational programmes
over the Waqgf (Amendment) Act, 2025 started on April 4 in all police station areas of
Jangipur police district in Murshidabad district. It stated that the protests turned violent
from April 8.
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The report said that two persons - Haragobinda Das and his son Chandan Das - were
killed by a mob on April 12 at Jafrabad under Samserganj police station. It stated that
central forces were deployed in Samserganj on April 11 as the situation went out of
control, and thereafter more CAPF were deployed on orders of the high court on April 12.
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Murshidabad violence: HC-appointed panel says police were inactive at some
places

https://www.hindustantimes.com/india-news/murshidabad-violence-hc-appointed-panel-
says-police-were-inactive-at-some-places-101747753764834.html

PTI | May 20, 2025 08:39 PM IST

Murshidabad violence: HC-appointed panel says police were inactive at some places

Kolkata, A report by a committee set up by the Calcutta High Court for identification and
rehabilitation of victims of anti-Waqgf protests-related violence in West Bengal's
Murshidabad district said that the local police were "inactive and absent" during the
incidents at Dhulian on April 11.

It also mentioned that a local councillor directed the attacks at Dhulian town in
Murshidabad.

The report, submitted to the high court by the three-member committee, stated that a
garments mall in Dhulian was also looted.

Noting that the "main attack" occurred on the afternoon of April 11, the report said "Local
police were completely inactive and absent.”

The panel, comprising Joginder Singh, Registrar, , National Human Rights Commission ,
Satya Arnab Ghosal, member secretary, West Bengal Legal Services Authority and
Saugata Chakraborty, Registrar, WBJS, submitted the report to the high court last week
after visiting the affected areas and speaking to the victims as directed by the division
bench hearing the matter.

The high court had on April 17 ordered the formation of the committee for the identification
and rehabilitation of people displaced by the violence during the protests over the Wagf
Act in Murshidabad district.

The division bench, comprising justices Soumen Sen and Raja Basu Chowdhury, noted
that the committee had stated in its report that "appointing qualified valuation experts is
the only possible remedy to the state's failure to protect a section of its citizens.

"The victims of the affected areas need individualised and customised rehabilitation
packages and for this, securing the services of valuation experts appears to be the sine
qua non ,” it said, according to the court.

Another report earlier submitted by the West Bengal government to the division bench
hearing the petitions related to the Murshidabad violence detailed widespread incidents
of violence between April 8 and April 12 by mobs in connection with protests over the
Wagqf Act.
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It stated that following intervention by the police and civil administration, the situation in
Suti, Dhulian, Samserganj and Jangipur was under control.

The report said that agitational programmes over the Wagf Act, 2025 started on April 4 in
all police station areas of Jangipur police district in Murshidabad district.

It stated that the protests turned violent from April 8.

The report said that two persons - Haragobinda Das and his son Chandan Das - were
killed by a mob on April 12 at Jafrabad under Samserganj police station.

It stated that central forces were deployed in Samserganj on April 11 as the situation went
out of control, and thereafter more CF were deployed on orders of the high court on April
12.

This article was generated from an automated news agency feed without modifications to
text.
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TMC Councillor led mob in anti-Hindu carnage as police stood down: Calcutta HC
probe in Murshidabad violence reveals

The report states that the violence, which coincided with the passage of the Waqf
Amendment Bill, was targeted at members of the Hindu community and resulted in
extensive damage to life and property.

https://www.opindia.com/2025/05/tmc-councillor-led-mob-in-anti-hindu-carnage-police-
inactive-calcutta-hc-probe-in-murshidabad-violence-reveals/

20 May, 2025 | Oplndia Staff

A report submitted by a fact-finding committee constituted by the Calcutta High Court has
implicated a leader of the ruling Trinamool Congress (TMC) in the communal violence
that erupted in Murshidabad last month. The report states that the violence, which
coincided with the passage of the Waqf Amendment Bill, was targeted at members of the
Hindu community and resulted in extensive damage to life and property.

The committee, comprising members of the National Human Rights Commission (NHRC),
the West Bengal State Legal Services Authority, and the Judicial Services, conducted
field visits to affected areas, including Betbona, Samserganj, Hizaltala, and Shiulitala. The
findings were presented before a division bench of the Calcutta High Court.

Key Findings
Involvement of Political Figures:

The report identifies local TMC councillor Mehboob Alam as having led a group of
miscreants involved in the attack. It also names Amirul Islam, who allegedly directed the
mob to properties that had not yet been attacked, prompting further arson.

Police Inaction:

The local police are reported to have been “completely inactive and absent” during the
violence. Calls for help from the villagers of Betbona reportedly went unanswered. The
incident occurred within a 300-metre radius of the local police station, yet no intervention
was made.
Additionally, a Member of the Legislative Assembly (MLA) was allegedly present during
the attacks but did not attempt to prevent or stop the violence.

Extent of Damage:
According to the report:
113 homes in Betbona village were severely damaged and rendered uninhabitable.

Water connections were deliberately severed to prevent residents from extinguishing
fires.
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Victims, particularly women, have taken refuge with relatives due to fear and lack of
shelter.

Casualties and Communal Targeting:

On April 12, a Hindu man and his son were killed by their Muslim neighbours, the report
noted. The violence that followed led to the destruction of several businesses and places
of worship.

Looting and Arson of Commercial Properties:

Twenty-nine shops were affected in Ghoshpara.

A mall-style shopping complex was looted and shut down.

Grocery stores, hardware shops, textile outlets, and temples were destroyed.

The report concludes that the violence was organized and communal in nature, with clear
political involvement and failure of law enforcement to protect citizens. The findings are
likely to intensify the political debate in the state and raise serious concerns regarding the
state’s response to communal unrest and the politicization of local governance structures.

The High Court is expected to deliberate further on the report’s findings and may consider
directing the state government to take appropriate action against those named.
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committee-report-tmc-leader-role-wb-police-silence-know-details-2025-05-20?pageld=1
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Telangana: National Human Rights Commission expresses anger on Sircilla
collector

National Human Rights Commission expressed anger at the collector, Sandeep Kumar
Jha, for submitting a weak report on the death of an aged woman, who was killed by dogs
in Sevalal thanda

https://telanganatoday.com/telangana-national-human-rights-commission-expresses-
anger-on-sircilla-collector

By Raghu Paithari
Published Date - 21 May 2025, 12:43 AM

Rajanna Sircilla: National Human Rights Commission expressed anger at the collector,
Sandeep Kumar Jha, for submitting a weak report on the death of an aged woman.

NHRC informed to use its powers to present the collector before the commission
personally.

It may be recalled here that an elderly woman, Pitla Ramalakshmi (82), was killed by dogs
and ate her body parts in Sevalal thanda of Mustabad mandal on August 1, last year.

Based on the complaint lodged by an advocate, Emmadi Rama Rao, NHRC has taken
up an investigation and sought a comprehensive report from the collector on the incident.

Not satisfied with the report submitted by the collector, the commission expressed anger
at him for submitting a feeble report.
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GDC Ramgarh hosts Poster Making Competition on Mental Healthcare
https://www.jammulinksnews.com/mob/newsdet.aspx?9=386168

20/05/2025

Jammu Links News

SAMBA: Government Degree College Ramgarh organized a Poster Making Competition
on the theme "Mental Healthcare Act, 2017" today under the purview of the National
Human Rights Commission (NHRC).

The event was held under the guidance of the Principal of the college, Prof. (Dr.) Meeru
Abrol.

The competition was meticulously organized by Priya Sharma, who played a key role in
coordinating the event and encouraging student participation.

The objective of the competition was to raise awareness about mental health rights and
to sensitize students on the significance of the Mental Healthcare Act, 2017, which
ensures the protection and dignity of individuals with mental illness.

Students from different semesters took part in the event with great enthusiasm,
showcasing their understanding through creative and impactful posters. Ashu Verma
secured the first prize, while Chetna Sanotra and Amandeep Kaur won the second and
third prizes respectively.

The event was judged by Prof. Sandeep Kumari and Dr. Shivali Panjgotra, who praised
the participants for their originality, clarity of message and artistic skills. Faculty members
including Dr. Aditi Khajuria, Dr. Snobar, Ashok Kumar, Dr. Neeraj Bargotra, Anjali Devi
and Sayma were also present and supported the smooth conduct of the event.
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THGITH SRUATA gdeT HTHd # AHAIUSR TR A forar S99

SHRIGRR & THOIEH AfSHd Picel ST BT HINSR RA T IR ARSI & Ald &b HHa
¥ PR AFARIGR ST 3 G for §1 START 3 S=aid S B 0T B 7 SR Qi
TR TR .

https://www.livehindustan.com/jharkhand/jamshedpur/story-national-human-rights-
commission-takes-notice-of-mgm-medical-college-hospital-corridor-collapse-and-
patient-deaths-201747721088509.amp.html
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THRIGER | THOTH AfSHd P SR &1 HIRSR TR Td IR TSl & Aid A TR
PR AFAISR SR = T & form 31 SmanT 3 Ad W U9 dd g e arg oo
5T 81 39 AW § SN A YRWS AHAIISR WS (SIUTRE! & TG Tl fHs &
SR & § 1 A 8T 3 §ar {6 SRudid &1 SIRSR fRA & WA W I ST
RIerd #Rd §U TH faxgd Ruic Oon ot ST R e &1 STRaRid offd & &I JiT Bt
s o1 1Y BT SIS TR SRS AT Gol 3 & Td gl 1T AT | HATST fHem = & &
IBiH A B RIS IRTUS I Ay Td Teara! gHd O I Hf 31 g

TS fHreT 3 gard 38T § b Aihe fUd 319 70 98 R SToR SrRgdTd fafeg ¥ f$amn
T g9 U 3RUard Ha- § ARSI @l GG Ygd i FRge 8! fdhar T 39§81 drdRdie! &
HRUT IR FEN $I ofF T, SUH! Saecsl ad g ANeT| SN I Gl R 8 g o
SMURITEIh ehaHT Gl fhdT ST MR T | IBIH el fob Ha FHfur faum 3 i au gd it
RM fofET o ROR &1 &1 B 41l 396 a8 1 I RA ST o1 Sk a1 &l
AP AP Pl HRIR HH I Tel S/, I8 IS JaTd 5|
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SMRT # FHON AT & Hrdwdis o fUerg &1 ArHar Ugar AHaiUSR TN, e 3
31 Rrerad

https://navbharattimes.indiatimes.com/state/uttar-pradesh/agra/agra-karni-sena-
workers-allege-police-brutality-complaint-filed-with-human-rights-commission-
news/articleshow/121289525.cms
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Agra Sena: BT Y1 & SRIGIS & AU ARUIC & AHA H AP AFANIBR AT H
RIeprd @1 T8 71 & Widdtic fae™ g &1 3R T sifdadar o g Rig = Rierd
DI g ol YRET WYY 3R1S 378HE SR WRNTG THIUT SHRM 3gHe WR 3RIT &Y ¢ & |

A HTohd, 3TRT: &G A3 HR0fl 91 & HRIGAr B fUers BT JEal JHaIeR
S{TANT Ugd 1 § | ot 1 Bt 3R &g wfadis fawr gwe 3 sifiaadr sior yam Rig
& ATeH ¥ I o Y05 ¢ | SRT I IR Hridbdis & a1 Fekal a3 SR GaheH
Tl R o oM T SRIY TR § | T = T 1o YR&fM SR 357 SR 37 gferaep i
TR ARYE T S H5 THR SRIT T ¢ |

Sfferaear 3rorg UaTg Rig 3 §ar o 14 T S HRofl I & 3reqef s 10T fohdt HRIHH
o TS 1 & fo1T At 3T &1 3fidhg 70T & 9 & §le TTUT 3RS 3igHg gferaamiial
& 1Y TMid T Ugd U A GfOR1 g 11 Aol ol g T o foran| I8 drorisl ! Tehan
TN IR T ST 7T | 5181 I1h 1 ARYIE &1 71 | Forad &8 gash! o1 TR 9IS 318 | HERTON

g o AT 3Tel ARSI b TS |
GferT o |TEH g1 (A 7T o7 1om

3ifrgadr 3o udmy Rig 3 gar f& 3ndbg o g & faedt At srdspa & Wi s &
fore omar 1| 98 M H deHR Y & AR ¥ Fed T U1l 39 &1 gfa J Tia Bt
Afgaman & WY UG DI 3R 11 JAT31 DI UdHSHR Thdl Yo ! o T JaTsf o Y
AT TaeR far Ml Py YRS H HY o6 IR 3w od W faar ol

Tt 3Rl 3R SR 3gHE IR 3R

&g Tfaqdis faem oie ot 3R ¥ sif¥gadr 3o/ ydrg Rig A Rierad gol w718 g1 Sifdaaar
&1 HEl § [ g garsit &) TFage erile fohar Tl et J Usd JRATE H HROf I
& HRhd! (9 FRIHIAR I T BRMTG & IR W TRGIR a1 111 39 W SR T
T o7 T frdt TOg SRy &Y HIRG IR IbdT 71 Tafe qarh # I9d g Aiasd 8l
ar o711 34 oia 9 foam |
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